
 (Shei  kK  0,  Pant):
 On  behalf  of  Shei  8.  R.  Bhagat,  I  beg
 to  lay  on  the  Table  a  copy  of  the

 endment)  1087,  pu
 in  Notification  No.  B.R.O,  1/5  in
 Gazette  of  India  dated  tha  7th  July,
 ‘1967,  under  section  85  of  the  Navy
 Act,  1957.  [Placeq  in  Library.  See
 No,  LT-22/67].

 Govennm=nt  Rego.urion  s2GARDING
 ACTION  TAKEN  OW  RECOMMENDATIONS

 or  Srupy  TEAM  ON  THE  WORKING
 or  tur  DGS.  &  D.

 The  Minister  of  Werks,  Hensiug
 and  Seppiy  (Shri  Jaganath  Rae}:  I
 beg  to  lay  on  the  Table  a  copy  of
 Government  Resolution  No,  19(8)  188-
 PI  dated  the  th  January,  1967,  re-
 garding  action  taken  by  the  Govern-
 ment  On  the  recommendations  of  the
 Study  Team  appointed  to  examine  the
 working  of  the  Directorate  Generel  of
 Supphes  and  Disposals.  {Placed  m
 Library  See  No,  LT-2328/87].

 Aamnuat.  Reroat  on  woaxrtua  or
 inousTuat  sawp  Commarcta,  Unpan-

 TAxInes  OF  हद  Cawraat  GOVEAH-
 werent  ror  1968-88,  Normica-

 TIoms  पीलापन  Custose  Act,
 wre,

 Shri  K.  C,  Pant:  ]  beg  to  lay  on  the
 Table:  —

 (l)  A  copy  of  the  Annua]  Report
 on  the  working  of  the  Indus-
 trial  and  Commercial  Under-
 takings  of  the  Cantral
 Government  for  the  yoar
 ‘1965.66.  [Placed  in  Library.
 Sea  No.  LT+4/47].

 (2)  A  copy  each  of  the  following
 Notifications  under  saction  459
 of  the  Customs  Act,  I808:—
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 i)  GSR.  7035  published  in
 Gazette  of  India  dated  the
 Sth  July,  1987,

 ai)  GSR,  1087  published  in
 Gazetie  of  India  dated  the
 Sth  July,  1987.

 [Placed  in  Library.  See  No,  LT-
 (218/67),

 (3)  A  copy  each  of  the  following
 Notifications  under  section
 38  of  the  Central  Excises
 and  Salt  Act,  l644:—

 (i)  The  Central  Excise  (Six-
 teenth  Amendment)  Rules,
 ‘1967,  published  in  Notifica-
 tion  No.  G.S.R.  982  in
 Gazette  of  India  dated  the
 Ast  July,  3907,  »

 (u)  The  Central  Excise  (Seven-
 teenth  Amendment)  Rules,
 1967,  published  in  Notifica-
 tion  No.  G.S.R.  १7026  in
 Gazette  of  India  dated  the
 8th  July,  1987,

 (Placed  था  Library.  See  No.  LT-
 1116/87]

 (4)  A  copy  each  of  the  following
 Notificetiong  under  section
 759  of  the  Customs  Act,  2963
 and  section  38  00  the  Central
 Excises  and  Salt  Act,  944:—

 a)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Forty-fifth
 Amendment  Rules,  1967,
 published  in  Notification
 No.  G.SR.  1022  in  Gazette
 of  India  dated  the  8th  July,
 1967.

 (nu)  The  Customs  and  Central

 pubbhshed  in  Notification
 No,  G.S.R.  628  in  Garette
 of  India  dated  the  8th  July,
 ‘1987.

 (iii)  GS.R.  024  published  in
 Gazette  of  Indig  dated  the
 Sth  July,  ‘1967,  containing


